
O.A. No. 462 4 2009 

Order dated: 07.10.2,009 

(."(')RAM - 

Hon"NeTAyr. justice K.Than~- 	;-itj, itei:qLbe Ij -)L _ _~A_ 
t4o.n."ble Mr. C".R-NI-Ohavatra- Ntember ( 

M.A. 436/09 filed, by the two applicants to 

Joultly prosecute dus case is ~.dlowed. 

The ortf~i PTRVUbefore us in this 0-k. .1113 to issue 2 

a direction to the RuT.ondents to publish the residt of the 
I 

veriftcation. of the records of the appheants and SimilaTly 

placedpCTSO-US for regularization- of w.m'ce Lin. the, 1.1glit of 

the J u d gin ent o f the 11 on'ble Apex C , ourt, 

We have heard Mr, Nchintya Das, Ld, Counsel 

appeamig for the applicant-s and Mr. S.K.(~ha, Ld, Standing 

Counsel appearing for and on. behalf of the Respon.dents (in 

notice. 

Admittedly, the applicants were empmielled ill 

the list for regularli zation. dependijig (in cert,111n con.d.-iti.011113 

prescribed by the Hon'bl.e Apex Court. 'rhe Respondent-

Railways took ceitau'l prellmiliarv. Steps) such as, venificatiOn 

of sent-Ice record of the applicants and other similarly placed 

persons, 

u 



U 

L 0 

Now the gn'eVaIICC PT JeCled III this, ('--).A. is Lhat L- 	 cll 

though SeVCTal. Venifications have been InM,--e froni the date 

of the 'udgment of the Apex Court, the qeTvices of the 

applicants were not regularized. B ut there is no avervi.ent 

that anv of their Junior,; hass been rcgulanized. However, it is 

stated in paragraph 4.8 of the O.A. as follows: 

44 

again screening test W&S 

conducted thTOugh letters dated 

02,04,2008, '24/'125~04~2)008 and dated 
06.02,2009 so faT as the Applicai-its and 
other SI'Mil-cirly situated employees. They 

presented themselves in the screening 

test with all documents. Screening test 

was conducted and documents were 

venfied. The applicants believe that they 

,vere found fit in the screening test, 

Documents produced by them were also 

found genuine. But the applicants were 

depnved of their right to know the result 

of the said test not to speak- of the order 

of cilipanelnient for reg4lanization uii G"r-
D post till. date."" 

Reading of the above paragTaph would ,-,Iiow that the 

applicants were also directed to appear f(-)T venification. of 

records or screening test, etc. and, the result of the same has 

not 
k 
published hither to WS to whethff the, applicants were 

entitled f(-)T regulariZation. or not. 

6. 	In the above circumstances, this O.A. can be 

disposed of by directing Respondent No.5, Chief 



so 

Commercial Manager, E,Co.R-ailways, to publish the result 

of vefification and screening test conducted on 02.04.2008, 

24/25-4.2008 and 6.2,2009 at the earliest, at any rate, within 

4 5 dms fioni the d,,#e of reccipt. of a copv of this order. 

7. 	 The O.A.. 11*31 accordingly disposed of at the stage 

of admiq~,,Ion itself "No costs. 

~—~ C( -,p ? cv) 

MEMBER(J) 

FIRM 


